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QUESTION OF PRIVILEGE AGAINST 
THE ‘ORGANISER’, NEW DELHI

SHRI K. P. UNNIKRISHNAN 
(Badagara)- Sir, I raise the following 
question involving a breach of privi-
lege and contempt of the House under 
Rule 222 of the Rules *o’f * Procedure 
and Conduct of Business in Lok Sabha

The ‘Organiser* an organ of the 
Rashtnya Swayam Sevak Sangh, a 
weekly published from Bharat Mudra- 
la/a, Rani Jhansi Road, New Delhi....
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SHRI K P UNNIKRISHNAN The 
‘Organiser’, a weekly published from 
Bharat Mudranalaya Rani Jhansi 
Road, New Delhi, in its isseue dated 
Saturday, 20th April 1974 on Page 3 
and continued on Page 15 has publish-
ed a report item from “a Special Cor-
respondent” entitled “Lok Sabha In-
truder belongs to Youth Congress" and 
sub-titled *Chor Machaye Shor’. There 
is a passage in that report, which 
reads as follows

“At another comer of Parliament 
House, this variety of pseudo-pohti- 
cians, known to be Shnmati Gandhi** 
conseience-keepers and be* advisers 
and pro-CPI members such a* Shri 
K. Unnikrishnan, Shri Satpal Kapoor 
and company went into a huddle 
and soon a plausible story was 
manufactured and fed to the Watch 
and Ward Department, who are the 
security men inside Parliament 
House, and one of whose members 
had grappled with Ratan Chandra 
Gupta, so that within an hour the 
Watch and Ward men were telling 
dii the MPs the sto*y of their 
exploit with much more embellish-
ment than they had done earlierM

1 will not read the whole passage 
But, I will read one more passage 

‘However, after the pro-Commu- 
rnst MPs had given the stoiy-hne to 
the Watch and Ward, they began 
saying that Ratan Chandi a Gupta 
had also asked from one of the by-
standers in the queue (waiting to go 
into the visitors’ gallery). “In 
Shnmati Gandhi inside the House? ’ 
That thm query coming from Ratan 
Chnndra Gupta was connected, in 
order to give a twist to the whole 
incident, was beyond doubt/*

Now, here n» a wilful attempt with 
a clear intent to defame the Members 
in the House and it clearly involves 
two or three significant points One, 
that myself along with two others. 
Members of the House, Mr. Shashi 
Bhushan and Mr. Satpal Kapoor, were 
spreading falsehood within the pre-
cincts of the House and secondly, that 
we concocted and manufactured a 
story about an event with which the 
House was seized and about which 
the House having satisfied itself and 
taken all facts into consideration and 
had taken action; that we manufac-
tured a story and influenced the Watch 
and Ward staff, who, Sir, are under 
your charge and who are also servants 
of this House and that the Watch and 
Ward staff knowingly colluded with 
the Membtes x>t the House in spm d* 
ing a connected version, dir, this 
passage is defamatory and ft involves
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a breach of privilege and grave con­

tempt of the House, its Members and 

the Watch and Ward  staff  of  the 

Parliament House.  There is also an 

attempt to influence or intimidate the 
servants of the House, and  if  the 
obstruction in discharge of their nor­

mal duties involves a clear breach of 
privilege and contempt of the House 
then this is a grave charge.  So, Sir.
I move a Motion of Privilege against 
(1) the  Organiser’s  Editor-in-Chief 

Mr. K. R. Malkani, (2) Editor  Mr. 

V. P. Bhatia, (3) Printer and Pub­
lisher Mr. Brij Bhusan and (4) Spe­
cial Correspondent, name  unknown, 

and ask for leave of the House for 

my motion.

SHRI PILOO  MODY  (Godhra): 

What is the breach of privilege here?

MR. SPEAKER:  On the face of it,

I sye tliat the proceedings  of  the 

House are referred 'to  mem­
bers of the staff are being mentioned 

in this.

SHRI ATAL BIHARI VAIPAYEE; 

The proceedings of the House are not 

quoted.

MR. SPEAKER;  My own view is 

that we will  follow  the  practice 
which  we  have  been  following, 

namely, that we will send this press 
cutting and a copy of the motion to 
tire paper concerned for its comments.

SHRI  MADHU  LIMAYE  (Ban­

ka) :  For what purpose?

MR. SPEAKER:  So that if they

have any comments to offer,  they 

can do so later.  This procedure has 
never been questioned so far by mem­

bers.

SHRI MADHU LIMAYE:  Is this

■prima facie a breach of privilege?
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After hearing the comments, if the 
motion is in order, I will allow it. If 

the paper offers any explanation,  I 

will examine it on merits.

MR. SPEAKER:  We have follow­
ed this procedure in the past.  When 

some comments come from them, if 
I think they are iustifled in  their 
action, then I will drop the case.  If 
I am not satisfied with their explana­

tion, I will place it before the House.
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I will give consent only when I 
get their comments.  Of course, if 

the House thinks that this procedure 

should not be followed, well, I am 

in your hands.
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I am sending it to the press. , We 

will discuss it after hearing  their 

comments.

SHRI PILOO MODY:  Why don’t

you listen to appoint of view?

MR. SPEAKER;  If I listen to  a 

point of view before I give my con­
sent, then there will be no end to 

it.
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MR SPEAKER This is a reflec-
tion on the conduct o f a member in 
a particular proceedings.

SHRI PILOO MODY: No.

SHRI ATAL BIHARI VAJPAYEE. 
No. I am sorry, you have not gone 
through it.

MR. SPEAKER: I have.

SHRI ATAL BIHARI VAJPAYEE: 
The conduct o f Shri Unnikrishnan as 
a Member of the House has not been 
commented upon.

aft S* m  «T<ft *TPT* •TT 3*T*T 'It
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MR. SPEAKER: You had taken
a decision in the House. While com-
menting on the decision, it is imput-
ing motives on I*. The Watch and 
Ward staff is also involved in i t  It 
is commenting on those proceedings.
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MR SPEAKER: It is not in con- 

nection with what you said or they 
*aid.
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MR SPEAKER: That has already 
been discussed in this House. There 
is no question of what was discussed 
in this House This is a comment 
from outside.

r̂jarareriT
* 1% 5T*f'iT *»<fr ¥ 1  H i  ?

MR SPEAKER: Yes, only a fair
comment When the Blitz case came, 
you also grumbled about it. If I 
apply a different standaxd here, I 
should have applied it in your case 
also

SHRI PILOO MODY From the 
comments that Mr. Unnikrishnan 
made, at no point of his request 1 
see any matter of privilege ever 
established or made. . .

MR. SPEAKER: That is wh> I 
have not given my consent.

SHRI PILOO MODY: May I finish. 
Sir?

The Members of this House have 
certain privileges in the performance 
of their duties as Members o f Parlia-
ment. For a contempt o f the privi-
lege of the House itself, there art 
certain privileges of the House but 
I do not see any point being made 
that either the privilege o f a Member 
has been violated in the performance 
of his duty as a Member of Parlia-
ment or the privilege of the House 
itself has been violated. Whatever 
happened in the House is a matter
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cjF comment in the press. The press 
can say whatever they like about 
what happens in the House.. . .

MR. SPEAKER: 
wents, within

Within fair com- 
limits.

SHRI PILOO MOPY: Most of the
time they tell lies how the Congress 
Party is performing in any case—
(Interruptions). Does that become a 
matter of privilege? {Interrupt 
tidns).

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I would like to 
be enlightened on one thing.

Have you formulated the 
of privilege in this case?

breach

What is that You want the Editor 
to give explanation. On what'*

Then, I have writttfc one letter to 
your goodself and another letter to 
the Leader of the House, the Prime 
Minister.

I have information which is really 
very alarming, that Mr. Ratan 
Chandra Gupta has been coming to 
the Gallery with a Pass signed by 
Mr. Dharam Bir Sinha on a previous 
day. In order to malign one faction 
of the Congress Party, the boy was 
sent in. This is a very serious 
matter. I have written to you—

iffft SPEAKER: I am not concern-
ed with what you have written to 
me. I am now concerned with the 
matter which is before me as a pri-
vilege matter.

SHRI D1NE8H CHANDRA GC8- 
WAMI (Gauhati): Sir, firstly, the
paper is imputing fh*t certain Mem-
bers of this Houee made a conspiracy*
. . . .  (mtenupttotts).

AN HON. MEMBER: How?

D1NESH C®ANORA GOB*-WOO; H hM eopanttted * brwh
of «* «“  aKBB^

Privilege Agninet 238. 
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ly, the Wmteh & Ward staff is linden 
you, Sir. Tfae paper saya that the 
Watch & Ward staff acted lu collusion 
with the Members. So, it has com? 
mitted a breach of privilege of the 
House. Thirdly, this House passed a 
Resolution and the paper has im-
puted that the House was influenced 
by the collusion of certain Members 
and the Watch fc Ward staff. That 
has caused a breach of privilege of 
the House because it has imputed that 
the Resolution which this House 
passed was not a correct and proper 
Resolution but that it was passed by 
a conspiracy of certain Members in 
collusion with the Watch & Ward staff. 
I submit that, in this particular 
ease, you should not refer ft the 

paper but should send it directly to 
the privileges Committee, because at 
least during tfc-> years that I ^ave 
been here I have not seen a more 
glaring case or breach of privilege 
than this particular case.

SHRI SAMAR GUHA (Cental): 
I have already written a letter in 
this connection—

MR. SPEAKER: That is entirely
a different matter... .

SHRI PILOO MODY: 
not listen to him?

Why do you

MR. SPEAKER: You are not
there to issue directions to ®e. Why 
do you interrupt every time?

SHRI PILOO MODY: I am accus-
ing you of interrupting. You never 
listen to any one.

MR. SPEAKER: Why
unless I decide to do it?

SHRI PILOO MODY: 
enjoy .more .privileges? 
tiom).

MR. SPEAKER' i w y  Ume
get, up and VW direction* and 1“  
tractions to me*

Mr. Baxntr CWha.

should I

Do yott 
(Interrup-

he
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SHRI SAMAR GUHA: I have shown 
a copy of the leaflet that I -had collect- 

, ed to the Deputy Speaker. In the 
Central Hall and lobby most ugly 
things were spoken by some members 
pf the House against one of the grea-
test sons of our country. I rushed to 
the lobby twice to knojv what was 
Jiappening. The security men were 
asked various questions by some Mem-
bers of Parliament, and this created 
a lot of confusion. I welcome it that 
it should go to the Privileges Com-
mittee. In an intriguing haste, the 

.Minister of Parliamentary Affairs, 
without' having any consultation what- 
iioever, although I approached him 
twice, with an intriguing haste he 
brought forward the Resolution and 
the Resolution was passed without 
.telling us what actually had happen-
ed. After that Resolution, in succes-
sion two statements were read out by 
him about the incident. Therefore, 1 
welcome it that it should go to the 
Privileges Committee. Devastating 
facts will come xaut. I want the cons-
piracy to be exposed and the country 
to know whether it was an attempt 
like Reichstag, whether it was as 
Reicchstagtype of episode.

SHRI JYOTIRMOY BOSU: I am
asking on the floor of the House to 
be kindly enlightened as to what has 
happened to the letters that I lave 
written asking whether it is true or 
not that the boy was sent by one 
faction of the Congress to malign 
another faction of the Congress. . . .  
(Interruption)

MR. SPEAKER: That has nothing
to do with this privilege motion now
before me.
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MB. SPEAKER: The only question 
to be decided is: ll we ar« going to 
allow such light and serious remarks 
about any member, to-day this may 
be about one member, tomorrow it 
may be about another one and then 
it will become the practice of the day 
and so we should take notice of this. 
It is not my case or your individual 
case, it is a case of all Members of 
Parliament. It is not depending upon 
this paper or that paper. It is a cer-
tain piocedure that we have to fol-
low m such cases. That is the reason 
why before I give my consent to 
this motion, I advised that we will 
take this up only when we send it 
to the paper for comments, saying 
The member has raise! this and 
what are your comments?’ When 
the comments come, then I will give 
my ruling on it In spite of J;hat, 
you went on insisting on it Now, 
let me know whether it should be 
decided m the House.

SHRI SAMAR GUHA: Let it go to 
the Privileges Committee.

MR SPEAKER: Before I do that, 
as a matter of piactice, we send it to 
the paper f«r its comments and when 
the paper sends its comments, I will 
give my ruling on it.

SHRI R S. PANDEY (Rajanand- 
gaon): One small submission, Sir

MR. SPEAKER: No, plelase The 
matter is over.

SHRI R. S. PANDEY: It is very 
unfortunate. Please give me an op-
portunity. Here, in this House, who-
ever shouts gets the opportunity.

SHRI JYOTIRMOY BOSU: You are 
under an obligation.

MR. SPEAKER: I am not under any 
obligation. The House took a certain 
decision and now it is for the House to 
keep it Or reverse it
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SHRI ATAL BIHARI VAJPAYEE: 
You allowed the Police* criminal as-
pect of the case is there.
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It is «  question of what we decide 
about it. Why should any Member get 
up t 're r j time?

I « n  not giving any finding on it to 
admit it or not to admit it. la due 
course, the practice is it will come to 
me and 1 will lay everything before
the House.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Yesterday j  wscote
to you about the attack on a member 
of the political party. Some docu-
ments were wanted in that regard. I 
also addressed a telegram then and. 
there 1 want to make a submission 
on that to you and to the House. I 
expect that the Home Minister will 
come with the information and ap-
prise the House as to what he is going; 
to do. In future it would be difficult 
for the functioning of the political 
parties, specially, the Leftist Parties

MR SPEAKER: So far as it happens 
outside it is all right. If it is con-
cerning any Member of this House, I 
shall definitely ask him.

SHRI JYOTIRMOY BOSU: I want 
to quote your observation, namely* 
that if I can send you the material . • •

MR. SPEAKER: Is he a Member
of your Party? This concerns thfr 
law and order of the State.

SHRI JYOTIRMOY BOSU: It is a 
question of functioning of political 
parties who are opposed to the ruling 
party. Why are they using the police 
force?

MR. SPEAKER: This concerns the 
law and order problem of the State. 
If that happens, that is the respon-
sibility of the concerned State. It 
can take cognisance of it. The States 
have their Home Ministers. If it 
concerns the law and order of the 
States, they are the proper persons to 
take action. I am not allowing it

SHRI JYOTIRMOY BOSU: Please 
hear me. I only waot that the Home 
Minister should get the information 
and lay it before you.

MR. SPEAKER: Whf should I
ask him?



bfiKI JYUTfRMOY BOSU: Why
are you unkind towards us? It is a 
very serious matted.

MR. SPEAKER: This is a matter
concerning the State.

SHRI JYOTIRMOY BOSU: We do 
not want him to intervene.

MR. SPEAKER: Will you please
sit down? The Home Minister refuses 
to give information He says that 
this is a matter concerning the law 
and order ol the State. And so, he 
says he cannot give the information. 
Why do you not listen to me’

SHRI DASARATHA DEB (Tripura 
East): Sit , this is not a law and
order problem alone. This concerns 
a political party which is opposing 
the ruling party and whose normal 
functioning is being prevented.

MR SPEAKER: You are repre-
sented in the State Legislature. You 
can raise it there. So far as this 
thing is concerned, you cannot use 
the Parliament as a forum. He does 
not collect the information because 

be says that this concerns the law 
and order problem o f the State. I am 
making this observation that I cannot

-ask him to give the information.
SHRI JYOTIRMOY BASU: You

will kindly understand that the 
functioning of the political parties 
is the responsibility as per the Cons* 
titution. It is a breach of the Consti-
tution.

MR. SPEAKER: This is not con-
cerning the political party. This 
concerns an individual case. Some 
thing happens to an individual It 
is a law and order problem of the 
State. It can be raised in the State 

-Assembly and that is the proper 
forum.

Mr. Boeu, if you come out with this 
sort of thing. Parliament cannot 

function.
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SHRI JYOTIRMOY BOSU: I shall 
p oduce before you 20 such instance.

MR, SPEAKER: The Home Minis-
ter says that it is the jurisdiction of 
thte State. How can 1 force him over 
a matter with which he is not con-
cerned.

SHRI JYOTIRMOY BOSU: You 
please only make this observation 
that it is the desire that the Home 
Minister should collect the informa-
tion for the House. The House is 
anxious to know the actual facts; 
nothing more than that I want you 
to be impartial.

SHRI B. V. NAIK (Kanara) 
rose—

MR SPEAKER: Please sit down.
I have expressly told you that this 
is a matter concerning the law and 
order machinery of the State. It can 
be raised in the forum of the State 
Assembly. If anything happens to a 
Member o f this Parliament, then it 
can come up here. Why do you want 
to raise this matter here?

SHRI JYOTIRMOY BOSU: All I 
want you to do is to say that the 
House is very much exercised over 
this matter.

MR. SPEAKER: Once I do it in
this case I will have to do it in many 
other cases. I do not want to estab-
lish an unhealthy precedent.

SHRI JYOTIRMOY BOSU: Please, 
kmdly reconsider this matter.

MR. SPEAKER: I will ask him
again but I will not force him.

For Gods sake please have mercy 
on me. Have some dignity. Anybody 
is rising and drawing my voice also. 
Now, Papers to be laid.


